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Neu Delhi: this /7~ day or APRIL 1999,

HON 'BL € MR, S, R, ADIGE, VICE CHAI A1 aN ()
HON'SBLE MRS, LaKsHMT SWAMIN ATHAN, M MBER(D)

Ore Shashi Bhushan Agaryal,
s/o Sri Late Prayag Narain Aga rual,
R/o 311, Mavilla, 7 Mayur Vihar, Phasg I,

L I I Y RppliCanto

(By Adwecate: shri Sunant Bha rduaj)

Versus

The Mouncil of Scientific & In dustrial Research,

through its Dirsctop General, 1 Rafi Marqg,
New Delhi es+ss Respondents,

(8y Adw cates Shri ManoJ Chatterjse),

foplicent impugns respondents! orders dated
19, 3,98 (Annexure-MEiQ)lly) relieving him from hig
duties from the Scientists Pool . 8.fs 11,3,98
and claims that as per Menorandum dated 20,2,96
(énnexufeen1) his appointment as a pool Officer
was for - thg full period bf 3 Yoars we.fs 231,96
and could therefore have ©ncluded only 22,1,99,

2 fplicant had earlier filed 04 No.47%7/98,

In that O0n gpplicant had complained sbout

non-disposal by respondents of hig representation
dated 2,1.98 (annexure-a1) and had sought ab 0 1p tion/
requl arisation in respondent organisation, That

0a was heard along with other OA.s and was dignisged
by common order dated 26, 10,98, AR RA has baen

Filed by some of the a
pplicants in
those s
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which is still awalting digposal byt as of
date the aforgsaid order dated 26,10,98 dignissing
applicant?tg earlier OA No.437/98 along with othgr

Olis has not been stayed, modified op set asideg

3 In para 7 of that order dated 26,10,98 this
vary Bench hag catedorically hgl g that the Scientistd
Pool Scheme provided fop a maximum tenuro period of

3 years, mpiicant had himsgl f adnitted in pafa a(1)
of his 04 No,437/98 that he joined as a Pool 0ffycer
In CSIRon 5.3,82 and wrked wpto 16,1.83 i, &

for a period of 1p months, 12 day a3 Thus, in vigy
of the maximum tenure period of 3 years un der the

Scientists? pool Schemgy, hg was eligible fop

reengagement as a pool Officer only for the period

3 years minus 10-months 12 days i
day s¢*

080 2 Years 1 month 18

4, Under the ci rcmstance, {f upon gpplicant s

Teengagenent by order dated 20,2,
We 8o 23;“?

% ( Anexure-pi (olly)
.96 he has baen relieved of hig duty by

impugned o rder dated 1943,98 u, e, f, 11,3, 58 wpon

compl ation of hisg tenure under the Scientists pool

Schema it cannot bg Said that respondents have acteqg
illegally, irrequlaply or imp roperly,
5, No doubt thg appointment o rgep aated 20,2, 9

mentionegd that-applicantigs tenure woul g bg for 3 Years,

but reaspondents haye submitted that this yas men tion ed

through inadverteﬂce, as they hadoverlooked the

10 months 12 days' service put in by him earliar ang

a8 800N as the errop was detected, it was rectified
by Memo dated 7.3.96 (mnexu;'eéﬂa) which

clearly stated
that applicant?

s tenurs uouid be for 2 yaars one month 18
days and woulg be relieved, on 1243498,
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7'&' | 6, , In this mnnection We cahnot but notfce

that in applicantts representation dated 21,9
(Annexure-ﬂ 1) whose non disposal he had madg a
grisvance of in 0[\ No.437/98 heg had himsel P adnitted
that he had.bem appointed for a period of 2 ygaps 1

. month and 13 days u, af, 231:.96 and his tenure was
likealy to e*p.i.re on 123,798,

7. During hearing applicant"s counsgl eri
Bharduaj denied that Memo dated 733390 rrecting

the sarlier order dated 2002496 had reached the
gpplicant ang alleged that this Meno was not
9enuine, We have oursel ves perused the original

reo rds which were shoun to us by resgpondents ang
are satisfied about the genuiness of Mano datad
753, 96 which zpplicant yas fully aware of as ij
elsar from what has been stated in para 6 abovs angd
is in aco rdance with the tems and conditions of

the Pool Schem g4

8, Under the circunstance this 0a is wholly
dewid of merits In this connection we note that
during the pendency of 04 No.437/% in which thg
issues materially ars no di fferent from those raised
in the presert 0n, spplicant in para 7 of the

present OA has stated on affidavdt that hg had

not previously fil ed any applicéitton, petition op sujt
regarding the matter in reapact‘of which this
application has been hade before any urt or any
Authority or any other 8ench of the Tribunal, nor any

such writ petition op suit is pending before them,

, abo ve
9, As this/statement made on affidavit ig clearly
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inaccurate, this 04 15 disnissed with costs of

41000/~ payable by applicant to reponden tad

~-
A ;) JPL’(.Q;_,é)/‘ ~_ . -

— /"7/0/L(\
( MRS.L Ak SHM T SWAMIN A THAN ) ( seR.aDIGE

MEMBER(D) VICE CHAIAM N (a).

ey,




